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depends upon the Bangladesh Gov-
ernment agreeing to take steps so
that more water coulg be flowed
down. We are glad that the Prime
Minister has declared that the Gov-
ernment has taken a position so that
Bangladesh agrees to it. He said
that if it does not agrée some tough
decision has to be taken. Pending
the action being taken by the Union
Government to force Bangladesh to
take steps So that more water could
flow down the Ganges, what inter-
mediary steps the Union Government
proposes to take to facilitate a grea-
ter flow of water of whatever we
have got, coming down from the
Upper Ganga down to the Calcutta
level? One of the proposals js de-
siltation. There are certain other
proposals also. But the Minister of
Irrigation can share with us what
other steps they have got to allow a
greater flow of water along the
Ganges down to Calcutta Port.

MR. CHAIRMAN: It is a sugges-
tion. They will note it. Some
dredging is always going on there.
(Interruptions)

SHRI GURUDAS DAS GUPTA:
It is not going on. I make a state-
ment that nothing ig being done for
desiltation at Calcutta Port despite

our repeated requests to the Govern-
ment.

MR. CHAIRMAN. Some dredgers

were purchased and they were work-
ing there.

SHRI DIPEN GHOSH: It is dredg-
ing by the Calcutta Port Authorities.
Sir, this dredg'ng is a very costly
affair. The Calcutta Port Authorities
are asked to dredge for navigability
purposeg so that bigger ships could
come to the Calcutta port. And this
is beyong the financial capacity of the
Calcutta Port Authority also. So,

v an over-all decision has to-be taken

by the Union Government.

SHRI- GURUDAS DAS GUPTA:
There- was a definite proposal for

dredging. and it was not done by the
Union Government,
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MR. CHAIRMAN: Question No. 122,

Travel goncessions for ex-service-
men

*122. SHRI SUBRAMANIAN SWA-
MY: Will the Minister of DEFENCE
be pleased to siate;

(a) whether there is a demang fox
providing travel concessions 10 €¥-
servicemen Wwho are recipientg ol
bravery awards; and

(b) if so, whether th, Ministry of
Defenice have taken up the matter
with the Ministry of Railways?

THE MINISTER OF STATE IN
THE DEPARTMENT OF DEFENCR
PRODUCTION AND SUPPLIES IN
THE MINISTRY OF DEFENCRE
(SHRI CHINTAMANI PANIGRAHI):
(a) Yes Sir.

(b) The matter regarding grant of
facility of free travel by rail to gal-
lantry award winners was takem up
with the Ministry of Railways, The
Railways have indicateq that it woulg
not be possible for them to erhance
the scopz of e*nstmg concessions, due
to financial constraints.

SHRI SUBRAMANIAN SWAMY:
Sir, yesterday you asked us to be kind
to the Congressmen and not to call
them incompetent. So, I will say jud-
ging by this reply that this showsa
minimum competence. Sir, the question

were
prepared to risk their 'ife for the coun-

try. And they come out, they retire

at a very young age. ‘W politicians
never retire. But they have to retire
at a verv young age. And the mini-
mum thing that could be given to
them is the facility of travel.
And how can the Railways take
financial constraints
are there? There iy a Government.
The Railways is not g law unto itself,
Thére is no Cabinet Minister here.
I do not knew whether ‘he, is still
there because everything changes
very fast here. But the Minister of
State is here. With this huge Defence
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budget, can they not set aside a few
crores of rupees for the sake of ex-
Servicemen?

SHRI CHINTAMANI PANIGRAHI;
Sir, hon. Swamyji has agreed that...

SHRI SUBRAMANIAN SWAMY:
Swamiji? A little yellow does not
~mean that I am Swamiji.

MR. CHAIRMAN: Thig is in place

- of calling Swamy, in Hindj we call
Swamyji. .
(Interruptions)

SHRI CHINTAMANI PANIGRAHI:
It just shows....

' MR. CHAIRMAN: Swamyji from
,‘Tnmil Nadu,

. SHRI DIPEN GHOSH: Not Chandra
Swami.

SHRI CHINTAMANI PANIGRAHI:
&ir, his question relates to the con-
* cessions to be givep to the gallaniry
awardees. That ig his question. So,
there it is not a genera] king of ex-
Bervicemen. His question is only
about gallantry awardees. Therefore,
we said that we took up this matter—
and many hon. Members also request-
ed the Defence Minister-~with the
Railway Minister. And they say,
we are giving various conceskions.
But at present because of the cons-
traint of resources. we have not been
able to extend this concession.’ That
is the answer that I am giving to you.

SHRI SUBRAMANIAN SWAMY:
Okay, Can I ask Minister the second
question? What is the amount of re-
sources that would be involyed iIn
glving thig facilityy

SHRI CHINTAMANT PANIGRAHI:
That hag not been worked out.

SHRI SUBRAMANTAN SWAMY:
How do they know the constraint of
Tesourcys, if they have not worked it
out.
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SHRI CHINTAMANI PANIGRAHI:,
It is the Railway Ministry which has
to work it out. We have said this
is the total pumber...

SHRI SUBRAMANIAN SWAMY:
You must have got it from them.

MR. CHAIRMAN: The Railways

are working it out.

SHRI SUBRAMANIAN SWAMY:
What is the constraint of resources
for which it is not possibles What
is the amount of resouces required
for it?

SHRI CHINTAMANI PANIGRAHI:
They have said that they are not in °
a position to extend this concession
to these awardees, gallaniry awardees.
The Railways have to work it out.

SHRI SUBRAMANIAN SWAMY:
How dg they know then that there is
going to be constraint of resources,
when nothing has been worked out?
The thing is that you are anti-ser-
vicemen. This Government is totally
anti-servicemen,

SHRI CHINTAMANI PANIGRAHI:
How can you say that? I strongly
refute this. They are being given
varioug concessions.

SHRI GURUDAS DAS GUPTA:
The fact is that the attitude of the
Government js totally casual, abso-
luteiy casual. (Interruptions),

SHRI CHINTAMANI PANIGRAHI.
Sir, I refute this allegation.

SHRI SURESH KALMADI: Sir,
the Armed Forces personne] in ser-
vice are the responsibility of the
Central Government Lut the moment
they retire, they cease to ba the res-
ponsibility of the Central Government
and they become the responsibility
of the State Government. Now, Sir,
it is wvery unfortunate that the
Railway Ministry  should pave
turned down the recommendation, for
the benefilt of the gallantry award
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winners, who have staked their lives
for the defence of the couniry, I
requested the Railway Ministry for
granling them 1ihis httle concession.
They shouid not only have granted
this financiai concesston buy they
shou:d have even reserved seatg for
these people who have fought for the
couniry. 1 think the nation has to be
grateful to them, I hope the Prime
Minister must interveae ang a direc-~
tive will be given to the Rallway mi-
nisiry that concessions should be
given to those who have won gallan.
try awards. The Government took a
very good step by constituting the
K. P. Singh Deo Committee and a lot
of concessions were given tg the
Armed Forces personnel and ex-ser-
vicemen.

AN HON. MEMBER: Only recom-
mended and not yet given,

SHRI SURESH KALMADI: Sir, 1
think the Government has set up a
monitoring committee to see that all
the benefits meant for ex-servicemen
are duly givenp to them. 1 hope the
States are not neglecting ex-service-
men and they are also having moni-
toring committeeg for the wvarious
schemes meant for the benefit of ex.
servicemen,

SHRI CHINTAMANI PANIGRAHI.
Sir, these are two differe~t questions,
One re'ates to the question of giv-
ing railway concession to gallantry
award winners, whose number is
2485, ang the other relates to ex-
servicemen, Thi: was taken up only
yesterday and I have answered it in
detail and the present question is
limited.

SHRI SUBRAMANIAN SWAMY:

Where has he answered?

SHRI CHINTAMANI PANIGRAHI:
In the Lok Sabha,

SHRI SUBRAMANIAN SWAMY:
In the Lok Sabha? We do not take
any potice of that, Sir, cap you allow
this kind of a disrespect for the
Rajya Sabha? (Interruptions).
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SHRI CHINTAMANI PANIGRAHI:
I think he is not in gocd mood today.
Np disrespect is shown. I answered
thig question there, the facilities that
we were giving to the ex-seivicemen,
aad how we help them to be self-
emp'oyed, what is the reservation
made for these ex-servicemen in em-~
ployment ete. Now loday’s question
only relates to those who have won
gallantry awardg in enemy action.
That js the questionp and their num-
ber is 2485... (Interruptions)

SHR; SURESH KALMADI. They
fought for the country and you can-
not just say that their number 1s 2485.
Why don’t you give them railway
concessions? .

SHRI CHINTAMANI PANIGRAHI:
You put a question and I will answey
it. It is not that the Railwayg are go~
ing to direct, give the concession and
the seats Wwill be reserved, The Rail-
way Minisiry says that they are not
in 5 position, That is what they have
said.

SHRI SURESH KALMADI:
shou'g follow it up,

You

MR. CHAIRMAN: General Aurora,

SHRI RAJIV GANDHI:. Mr. Chair-
man, Sir, I will have this issue looked
up again and we will try and do some.
thing.

SARDAR JAGJIT SINGH AURO-
RA. Sir, I am very happy to hear
that the Prime Minister has agreed to
do something about it but I would tike
to mention that ip connection with
looking after the gallantry awardees.
1 had taken up this case more tha
a year ago for giving them additional
a'lowanceg than they have heen get.

ting and after a lot of effort theh
allowances that have been revi-ef
are so meagre that most of the«

chaps have saig that all that is goim

to happen is that you are givi~
Rs. 20 or Rs. 40 extra rathe
amount

than giving a substantial
I had taken it up and had wr.tten {
the Defence Minister angd Railwe
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Minister about it but I got a very
bland answer. I am now happy that
the Prime Minister ig going to do
something about it. Once again, I
- would say that if you forget the ex-
<gervicemen and don’t deal with them
fairly and squarely—which I am sorry,
is not being done.as far s pension is
concerned—this will upset the ex-
servicemen greatly. Some of them
- mctually staged a dharna here. But
nothing has haprened to satisfy them.
I would again recommend that pen-
* ®ion cases, rank for rank, must be re-
" eonsidered because they are getting
“Yed up. We get letterg from them
“%hat we sitting here in Parliament
have done nothing for them, and we
. do not want to go back and ~ay that
. we have a totally unsympathetic
({overnment who in spite of all our
- effo ts turned a blind eYye.

SHRI SITARAM KESRI. After the

_ assurance of the Prime Minister. 1

" think there should be no doubt. That
ig the final word. ‘ )

L‘- . e . :
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SHRI JAGJIT SINGH AURORA:

1 don’t think the Minister unrerstood
my question; I raised the issue of pen-
slon '- 3 - v r

= - - BN
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= SHRT CHINTAMANI PANIGRAHI:
.: 1 am havpy Gene-al Aurora o~k yo

this case with the Defence Min-istry,
?} We are pursuing thig matter. On the
T question raised by him, I may an-

VA,

nouncs~ abou* tha. enhancement of.

, allowance bv the Ministry of Defence,
that has been diven to ewardees of
Param Vir Chakra ang Mshavir
_ Chakra. We are giving Rs. 207 to
Par?*n Vir Chakra awardees from
2 1-1- '1097: Ra 160! to0 M-havi- (thakra:
"Bs. 190" to Vir Chakra: Bs. 180i- to
Ashn‘r Chakra: Rs 140. to~ Kirti
Chakra .and Rs, 100'- to Shorya
"Chatra. and after the death ~f {hese
awardees, these monthly allowances
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will continue to be paid to their
widows. On the question of rank for
rank pension, some friends have gone
to the court. This is sub judice and
We are trying to consider the demands
of these ex-gervicemen.

= wgefy atw gxw : awml
I, g qUTAHA S FT g HTIATEA
& e ger g e faga
gfat 3 arar famgg o G e
ST, GG | AT 2m Hay
W g FgT wgm fE v AwweE w7
U & 26 AT FT ST NHT TRE
sgTfor #Y STy 8 SuH AT EFHTC
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¥ gifaw fag sma € 0 wfey Aw
gard ¢ fF fiar g Sreq Iy
1 W 5 e faar wfedy, #9 &
FH O 6 3 aTAF ¢ AN 21 a9 F
Ugd dF, W& g6 4 A9 AGl &r 9
g, o9 qF gEI Sy AT TEET A
s ¢ gaar oY ot fomaa fesr
|Ed | SHY W A7 YEWEAT &1 99
Q‘Erfarafggm”ra;«‘rrwammm
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ot T gaaw fig 0 gus H o
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FEE Y S Fesl & @
e & AT § agt qedisg i E
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SHRI CHINTAMANI PANIGRAHI:
The hon. Member .wanteq to know
whether 31l these gallantry award
winners. and even the children who
participate in the Republic Day Pa-
rade, are glso going to get some
awards. We would look into it.
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SHR]I B. SATYANARAYAN RED-
DY: Mr. Chairman, Sir, the question
is about only those ex-servicemen
who have been given  gallantry
awards, bravery awards; not
about all ex.servicemen, Of
course, the hon. Minister
has answered and the Prime Minister
has given an assurance jusl now.
Apart from this, I would like to bring
to the notice of the Government that
freedom fighters have heen given pen-
sion and they have alsp been extended
rajilway concession, travel concession,
for one year. Sir, the number of ex-
servicemen who have received gallan-

try awards is limited. It ig not in
lakhs.

SHRI SUBRAMANIAN SWAMY:
Two thousand.

SHRI B. SATYANARAYAN REDDY:
Not in lakhs. It is a very small num-
ber. The services rendered by them
are no less equal to that of the free-
dom fighters. The freedom fighters
fought for the attainment of freedom
for this country. Similarly, these
people have laid down their lives to
defenq the Independence of tnis coun-
try, to safeguard the Independence of
this country. The Prime Minister just
now said that he will do something
about it. I do not know whzt is that
‘someihing’. I want a categorical
statement in this House. either hy the
Prime Minister or the Defence Minis-
ter, that immediate steps will be
taken to give this concession to the
ex-servicemen ang to fulfil their other
demands, (Interruptions) The Prime
Minister said ‘something will be done’.
I woulq like to know, what is that
‘something’. I would like 10 know
from the hon. Minister, what is that
‘something’ which they are going to
give. (Interruptions).

SHRI SUBRAMANIAN sSWAMY:
The hon. Minister should take & hard
look at it. '

CHINTAMANI  PANI-
Sir, as Mr. Reddy has point-

SHRT
GRAHI:

il
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ed out, the number of ex-servicemen
who have received bravery awards
is not much; it is 2,485. We under-
stand the anxiety of the hon. Mem-
bers. That is why the Prime Minis-
ter also responded. Sir, in regarg to
the railway concession extended to
the freedom fighters, it was tha Prime
Minister who said ‘Allright; we -ex%-
tend it by one year’. Therefore,
when the Prime Minister has said that
he will look into this, I think tha; is
enough. ’

Removing the upper age limit for
widows/divorced women for entry
inty Government service

*123. DR. RATNAKAR PANDEY:7{

SHRIMATI RATAN KUMARI:
Will the ‘PRIME MINISTER be
pPleased to state:

(a) whether Governmeny propose to
remove the upper age limity foyr em-
ployment in Governmeni service for
widows and divorced women; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL, ¢
PUBLIC GRIEVANCES . AND PEN-
SIONS AND THE MINISTER OF
STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI P. CHIDAM- -

BARAM): (a) and (b) According to
the existing orders, the upper age
limit for appointment to Group ‘C

and Group ‘D’ posts under th» Cen-
trel Government has been relaxed
upto 35 years of age (unto 40 years for
members of Scheduleq Castes and
Scheduleg T-ibes) .in resnect of
widows, divorced women and women
judicially separated from their hus-
bands, who have not remarried. There
is no proposal to i1emove the umper
catego-
ries.

tThe dquestion was actuall, asked
on the floor of the House by Dr.
Ratnakar Pandey. R



